
12.44 hr*. MR. SPEAKER ; The question is :
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ANTIQUITIES AND ART TREA- • 
SURES BILL*

THE MINISTER QF EDUCATION. 
SOCIAL WELFARE AND CULTURE 
(PROF. S. NURUL HASAN) t I beg to 
move for leave to introduce a BUI to regu
late the export trade in antiquities and art 
treasure*, to provide for the prevention of 
smuggling of, and fraudulent dealings in, 
antiquities, to provide for the compulsory 
acquisition of antiquities and art treasures 
for preservation in public places and to 
provide for certain o»her matters connected 
therewith or incidental or ancillary thereto.

MR. SPEAKER : The question is :
“That leave be granted to introduce a 
Bill to regulate the export trade in anti
quities and art treasures, to provide for 
the prevention of smuggling of, and 
fraudulent dealings in, antiquities, to 
provide for the compulsory acquisition 
of antiquities and art treasures for pre
servation in public places and to provide 
for certain other matters connected 
therewith or incidental or ancillary 
thereto.’*

Tht motion was adopted

PROF. S. NURAL HASAN : I intro
duce the Bill.

12.45 tars.

RULERS OF INDIAN 
STATES (ABOLITION OF 

PRIVILEGES) BILL*
THE MINISTER OF LAW AND 

JUSTICE AND PETROLEUM AND
CHEMICALS (SHRI H. R. COKHALE) : 
1 beg to move for leave to introduce a Bill 
further to amend oertain enactments conse
quent on derecognition of Rulers of Indian 
States and abolition of privy purses, so as 
to abolish tbe privileges of Rulers and to 
make certain transitional provisions to enable 
tbe said Rulers to adjust progressively to 
the efeaapad circumstances.

“That leave be granted to introduce a 
Bill further to amend certain enactments 
consequent on derecognition of Rulers 
of Indian Stales and abolition of privy 
purses, so as to abolish the privileges 
of Rulers and to make Certain transi
tional provisions to enable the said 
Rulers to adjust progressively to the 
changed circumstances.*'

The motion *as adopted

SHRI H. R. GOKHALE : I introduce 
the BUI.

12. 4* hr*.
M I N E S  A N D  M I N E R A L S  ( R E G U L A -

T I O N  A N D  D E V E L O P M E N T )  
a m e n d m e n t  b i l l *

THE MINISTER OF STEEL AND 
MINES (SHRI S. MOHAN KUMARA- 
MANGALAM) : 1 beg to move for leave 
to introduce a Bill further to amend the 
Mines and Mineials (Regulation and 
Development) Act, 1957.

MR. SPEAKER : The question is :
“That leave be granted to introduce a
Bill further to amend the Mines and
Minerals (Regulation and Development)
Act, 1957.

The motion was adopted.

SHRI S. MOHAN KUMARAMANGA- 
LAM : I introduce the Bill.

12.47 hrs.

DENTISTS (AMENDMENT) BILL— Contd.

MR. SPEAKER: We will now take 
up further c msideration of the Dentists 
(Amendment) Bill. Dr. Laximinarain 
Pan<feya was on his legs. He may continue 
his speech.

* Pubffched in Oaaettt of Jfndla Extraordinary Part II, Section 2 , dated 21 E.12 
f  Introduced with the recommoddation of the President,
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«r« *ti* (ifcnftr) :
HljfoW, JTfUW % * t fifffW
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iro tfcrt «ft fatfa W  to «tt t#  ** 
f  tp n s r r  £  ftf f t v  *l$f 1 1  t r w t
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|<I 3  *  53rr i  fa ;<rir> w  »f«rfir 

3wr ww i

MR. SPEAKER : Mr. Somasundaram. 
He is not here, Mr. Banerjee.

SHRI S. M. BANERJEE (Kanpur) : 1 
rise to support this Bill with one or two 
requests.

According to this particular Bill, the 
definition of 'dental qualification* means 
any qualification included in the Schedule. 
The hon. Minister who hat piloted this Bill 
cottns from Calcutta where many Chinese— 
Ionpr £Mnese but they «te

Indians; they have settled here—have 
ebgaged themselves in this particular pro
fession. Not only in Calcutta but in many 
other places also, Whenever We go to the 
dentist, we find that the treatment is very 
costly, Naturally many people go to the 
Chinese some of whom are equally good, 
if not better. I want to know how they will 
bb certified, I want to know thetr position.

My second point is that the scheme of 
dental treatment, free of cost, should be 
introduced under the CG HS for the benefit 
of Central Government employees. At 
present the cost of dental treatment in their 
cases is not borne by the Government. I 
would request the hon. Minister who is 
young and has his own teeth to realise the 
position of those Central Government 
employees who are 50 years and above-— 
wfco have to undei^o dental treatment and 
are required to pay through their nose. 1 
would request the hon. Minister to consider 
introducing free dental treatment under the 
CGHS.

THE MINISTER OF STATE IN THE 
MINISTRY OP HEALTH AND FAMILY 
PLANNING AND IN THE MINISTRY 
OF WORKS AND HOUSiNG (PROF. D. 
P. CHATTOPADHYAYA): As I have 
pointed out at the time of introduction of 
this BP1. it is a very simple and small piece 
of legislation. The hon. members who have 
spoken on the Bill have generally approved 
the tenor and the necessity of the Bill. Only 
one or twb doubts have been expressed and 
1 will confine myself only to those two or 
three points.

It is true that the uumber of dentists in 
the country is not equal to what is necessary 
for catering proper dental services to the 
people as a whole. But then there is 
another problem, slightly disturbing problem, 

unemployment amongst the dentists, 
This Ministry has looked into the problem 
and a plan was forwarded to the Planning 
Commission in respect of this matter. It 
i<t still under consideration. The main 
difficulty in solving this problem, as yon all 
know is financial. Within the constraints, 
the Ministry is trying to do Its test to solve 
tbe problem,
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The second point that has been raised 
2s that Government is taking over the 
powers of the Dental Council of India. That 
Is, perhaps, not correct. A close reading 
of the Bill will show that Government is not 
taking over the powers of the Dental 
Council of India but is only taking over the 
responsibility of recognition of dental quali
fication. and that is to bring about a sort of 
uniformity in rcspect of dental qualifica
tions. The Dental Council of India is being 
empowered by this Bill to bring about a 
sort of uniformity among the dentists in 
their professional etiquette and ethics.

We have already said that the main 
purpose of the Bill, rather one of the main 
purposes of the Bill, is to see that some 
repatriates from Burma, Ceylon and Bangla 
Desh who have come over to this country 
but who do not satisfy tbe existing qualifi
cations are taken care of and for them a 
apecial provision Is being made. We have 
two categories of qualifications—those who 
have the qualifications obtained from foreign 
countries and those who have acquit ed 
their qualifications in our own country. But 
these unfortunate repatriates have not got 
any of these qualifications, but they have 
long experience to their credit. So, on a 
careful consideration, It has been found that 
if th;y are allowed to practise here, it will 
not pose, as it has been unjustifiably indi
cated by some hon. Members, a sort of 
health or dental hazard to the possible 
patients. When we try to economically 
rehabilitate these people, we certainly fa ve 
the interests of the possible patients also in 
view, So, it Is not a problem. It will not 
create any difficulty.

Because of these considerations, 1 do 
not think there Is any necessity to refer this 
Bill to a Joint Select Committee.

MR. SPEAKER : Now, tbe question is.
mm

"That the Bill further to amend the
Dentists Act, 1948. be referred to a
Select Committee consisting of 8 mem

bers, namely:—

(1) Shri Bhagirath Bhanwar.
(2) Shri Kbemehandbha* Chavda.
(3) Shri M* C. Daga,
(4) Shri XL M. “Madhuker”.

(5) Shri Phan Shah Pradhan. 
ft) Shri Ramkaawar.
(7) ShriR. R. Sharma; and 
(*) Shri Uma Shankar Dlkshit

wi|h instructions to report by ths first 
day of the nest session.** (8)

The motion was negatived.

MR. SPEAKER : Now, the question
is :

“That the Bill further to amend the 
Dentists Act, 1948, as passed by Rajya 
Sabha, be taken into consideration.**

The motion was adopted•

MR. SPEAKBR : There are no amend
ments to clauses 2 to 4. 1 will put them to 
the vote of the House.

The question i s ;

'That clauses 2 to 4 stand part of the 
Bill".

The motion was adopted.

Clauses 2 to 4 were added to the BUI.

Clmnse 5 (Amendment o f Section S)

DR. LAXMINARA1N PANDEYA : I 
beg to move ;

Page 2, line 10,—
for “four” substitute “six” (4)

Page 2, line 11,*—* 
omit “by** (5)

Page 2, line 12,— 
after “(a)** insert—

“four members by** (6)
Page 2* line 17, — 
sifter *'(bT
**tm member* hf*  (7) ' i
MR. SraAKERi i  will m »  f«4 

■acnduwH 4 w 7 of Dr. I c U a M ^ g
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Pandeya to the vote of the House.

The amendments were pm and negatived. 

MR. SPEAKER: Now. the question
i»:

♦‘That clause 5 stand part of the Bill/'

The motion woe adopted.

Clause 5 was ndded ta the Bill.

Clause 6 to 28 were addled to the BUI.

Clause /, the Enacting Formula and the 
Title were added to the Bill.

13 hrs.

PROF. D. P. CHATTOPADHYAYA : 
Sir, I beg to move :

‘•That the Bill be passed.”

MR. SPEAKER : The question is : 

“That the Bill be passed.”

The motion was adopted.

13.01 hrs-

WILD LIFE (PROTECTION) BILL

THB MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (PROF. 
SHER SINGH): Mr. Speaker, Sir, 1 beg 
to move* :

“That the Bill to provide for the pro* 
tection of wild animals and birds and 
for matters connected therewith or anci
llary or incidental thereto, be taken into 
consideration.”

Sir, this Bill seeks to safeguard one of 
the grandest heritages of our country. Wild* 
life also forms an Integral part of our cul
tural inheritance* It is mentioned in the 
earliest scriptures and manifests itself in the 
art forms of India throughout the centuries, 
from the Indus Valley Civilization to Barbu t 
and Sanchi, Mahabaiipurein sod Amravtti, 
Mughal and Rajput paintings. Emperor 
Atofetaft edfcts epeak «f«meutry given to
animate creatures.

- . . . .  . . . . . . . . . . . . . . . . . . . . . . .  . . . . .  . . . . . . . .  ■ * . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .

•Moved with the recommendation of

From the heights of the Himalayas and 
the Swamps of the Sunderbans to the deserts 
of Kutch and the highlands of Kerala, 
variations in climate and in topography have 
nurtured a multitude of animal forms, many 
of which are found nowhere else in tbe 
world.

The rapid decimation of our once- 
tecming wild-life has been a matter of grave 

concern to the world at large and to India 
in particular.

Grand animals like the tiger and the 
Kashmir stag are treasures; these natural 
assets once destroyed can never be recrea
ted.

As early as in 1952, the National Forest 
Policy of India emphasised the need for 
affording protection to the wild-life and 
particularly to the rarer species. It reco- 
meneded the setting up of sanctuaries and 
national parks and the enactment of speciat 
laws. The Indian Board for Wild Life 
constituted by the Government of India in 
the same year, has also opined that adequate 
legislation should be enacted by the Central 
Government and the States, and that there 
should be a uniform set of rules and regu
lations in contiguous States for tbe effective 
protection of wildlife.

Sir, the Expert Committee appointed by 
the Indian Board for Wild-life has also 
stressed the same aspects and has emphasised 
the need for protection of the various threa
tened species.

As you are aware. Mr. Speaker, Sir, the 
protection ef animals and birds features in 
the State List of the Seventh Schedule of 
our Constitution. As sucH, powers in this 
regard vest with the State Governments 
alone.

During the formative and tumultous 
years which followed our independence. 
State Governments have naturally been pre
occupied with the problems of providing tbe 
basic needs for the masses. Large number of 
crop protection weapons were given in the 
intete# of agriculture, tod wild*ltfe could 
not hi given the priority that it deserved;. 
The stage, however, has now been reached 
when, If the State* and the Central Govern*

the President.


